FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AMEYA ECO-ZONE DEVELOPERS PVT. LTD.

1. | Name of corporate debtor

. Ameya Eco-Zone Developers Private Limited - ]

2. | Date of incorporation of corporate debtor | 30" January, 2007

[
i —— S —

3. Authority under which corporate debtor is  ROC- Mumbai, Maharashtra
| incorporated / registered - -
4. | Corporate Identity No. / Limited Liuhilitﬁ U45200MH2007PTC167389
| Identification No. of corporate debtor

5. Address of the'rcgistcred office and prilic_ifiailﬁw‘vli()a:/_\ﬂu?yﬂ H:){l;t?R;jT(u}];ﬂi' Corner, '
- office (if any) of corporate debtor - Jayprakash Road, Andheri (West)

. ~ Mumbai-400058, Maharashtra, B |
6. | Insolvency commencement date in respect of = Date of Order — 7" June, 2024 |

~ corporate debtor | Date of Receipt of Order — 13" June, 2024
' 7. | Estimated date of closure of insolvency i 10" December, 2024 (From the date of receipt of the
| resolution process order)

8. Name and registration number of the | Avinash Ambikaprasad Shukla '

"insolvency professional acting as interim | [BBI/IPA/003/IP-ICAI-N-00243/2019-2020/12839 '
' resolution professional '

9. | Address and e-mail of the interim resolution  Address: Level 3, Padma Palace, Plot No.79, Sector 28,

' - professional, as registered with the Board ' Vashi, Navi Mumbai- 400703

| Email: avinashshukla1708@gmail.com

| 10. | Address and e-mail to be wused for i Address: 1221, Maker Chamber V, Nariman Point,
' correspondence with the interim resolution | Mumbai - 400021.

| professional | Email: rp.ameyadevelopers@gmail.com o
11. | Last date for submission of claims 27" June, 2024 (From the date of Receipt of Order) |

12, | Classes of creditors, if any,_ under clause (b) | Not Applicable as per information available with IRP
- of sub-section (6A) of section 21, ascertained |

i_ " by the interim resolution professional |

13.  Names of Insolvency Professior‘lz_l-l—s-i;lchziiﬁgr I‘:I:){Xﬁpliiciﬂ_)l_e_ ‘
to act as Authorised Representative of | .
| ereditors in a class (Three names for each | ‘

odasy |
14. | (a) Relevant Forms and | Web link: i

' (b) Details of authorized representatives ' https:/ibbi.gov.in/en/home/downloads |
~are available at: | Physical Address: NA ‘

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate

insolvency resolution process of Ameya Eco-Zone Developers Private Limited on 7" June, 2024 (Order received

on 13th June, 2024).

The creditors of Ameya Eco-Zone Developers Private Limited, are hereby called upon to submit their claims with

proof on or before 27th June, 2024 to the interim resolution professional at the address mentioned against entry

No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized

representative from among the three insolvency professionals listed against entry No.13 to act as authorized

representative of the class [specify class] in Form CA — Not Applicable

Submission of false or misle{q%ﬁﬂ;ﬁgf claim shall attract penalties. A

- T ,."? \ . (
A > -

~_—Avinash Ambikaprasad Shukla

> ' Interim Resolution Professional
[ Reg. No.: IBBI/IPA-003/IPA-ICAI-N-00243/2019-2020/12839

AFA: AA3/12839/02/070125/301093 valid upto 07.01.2025

Date: 13" June, 2024
Place: Mumbai
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REPLACEMENT OF CORRODED
FENCING PANELS
Sr. Divisional Electrical Engineer (Sub),
Western Railway, Mumbai Central,
Mumbai- 400 008. Invites E-tender Notice
No: WR-MMCTOESUB (ESPT)/11/2023
(RT-5). Name of the work : Replacement
of comoded Fencing panels broken earth
pit chambers with coves and french coves
at various 25 KV Installations in Mumbai
suburban section. Estimated cost of
work : T51,38,085.10. Bid Security:
7 1,02,800/-. Date & time of submission:
Not later than 15.00 Hrs. of 11.07.2024 in
the prescribed manner. Date and time of
opening: The tender will be open as
above mentioned address on 11.07.2024
at 15.30hrs. Website particulars: The
tender can be viewed and submitted

E-TENDER NOTICE

Assistant Work Manager, Central
Railway, EMU, POH, Sanpada, Navi
Mumbai. E-Tender Notice No.:
RR/PR/SNPD/227/24-25/03. Name
of Work: POH of DEMU Trailer
Coach Bogies at EMU POH
Workshop SNPD, Qty: 96, Bogies
for 2 years. Approx, Cost of work:
Rs. 5078112. Earnest Money: Rs.
101600/-. Cost of Tender Form: Nil.
Completion period: 24 Months.
Date and time of closing of tender
submission: 02.07.2024 upto
12:00 hrs. Bidding start date:
18.06.2024. Tenders shall be
accepted only in E-Tendering
format through the website
www.ireps.gov.in . Tender
document is available on the
website.

DE-184

through website www.ireps.gov.in. 29
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WESTERN RAILWAY - RAJKOT DIVISION

(E-AUCTION FOR PRADHAN MANTRI BHARTIYA JANAUSHADHI KENDRA)
With reference to the above, Bids are invited on E-auction for Rajkot Division for the
following catalogues, which have been already published on the IREPS Website. The
details are asunder:

Catalogue No. Type of contract Category | Date & Time of E-Auction

. . E-Auction for the lots

RJZEQ%\Z’T‘ Paa;nh:u”smngir 'Ki*:]fjrrt;ya PMBJK | wil startat 11:00 Hrs.
on date 25.06.2024

The lot wise details under above mentioned catalogue no. are available under
the head of the upcoming e-auction, Zone: Western Railway, Unit : Rajkot Division
Commercial on WWW.IREPS.GOV.IN website. 34
Like us on: [ facebook.com/WesternRly « Follow us on: [ twitter.com/WesternRly

WESTERN RAILWAY
PROVISION OF MULTI PURPOSE STALL (MPS)

E-Auction to be conducted for Multi Purpose Stall at C & D category stations &
Tea Stalls at "D" category stations for the month of June 2024.

Sr. AUCTION

No.| CATALOGUE No.| STATION LOCATION
1 | MMCT-CTG-24-6 | Vangaon PF No. 1 between pillar No. 19 & 20, |
2 | MMCT-CTG-24-6 | Amalsad PF no. 1 at CH 285 to 290 m. |
3 | MMCT-CTG-24-6 | Saphale PF No. 2 between pillar No 25 & 26. |
4 | MMCT-CTG-24-6 | Dahisar PF No. 2/3 between pillar no. 25 & 26. |
5 | MMCT-CTG-24-6 | Boisar Concourse Hall ]
6 | MMCT-CTG-24-6 | Sanjan Waiting Hall facing PF No.1.

The above auction catalogue Type of Unit: Multi Purpose Stall (MPS),
Area (Sq. ft): 60, Date of e-Auction: 24.06.2024 & Time of e-Auction: 12.00 hrs.

No.| CATALOGUE No,| STATION LOCATION
1 | MMCT-CTG-24-5 |Dondaicha| PF No. 2, 05 meter distance from OHE mast
KM No.190/26 towards Jalgaon side.
2 | MMCT-CTG-24-5 | Nardana |PF no. 1 near entrance to new station building.

The above auction catalogue Type of Unit: Tea Stall, Area (Sq. ft): 60, Date of
e-Auction: 24.06.2024 & Time of e-Auction: 12.00 hrs.

Note: Prospective bidders are requested to visit e-Auction leasing module on IREPS
website www,ireps.gov.in. The lot wise details are available there in under the
mentioned catalogue. 0230

Like us on: [ facebook.com/WesternRly = Follow us on:BH twitter.com/WesternRly
EASTERN RAILWAY

Tender Notice No: SANDT/CON/ HWH/TN/06/2024, Dated: 11.06.2024.
Tender No.: SANDT-CON-06-2024-HWH, Open Tender is invited through e-
tendering procedure by Dy. Chief Signal & Telecommunication Engineer (Con),
Eastern Railway, Howrah, 371, Telkol Ghat Road, Howrah-711101 from experienced
Signalling & Telecommunication Contractors holding valid Contractor's license,
Partnership firms etc. with adequate financial Capacity and sufficient experience
for the following work: Name of the Work: Telecom Work of OFC and Quad Cable
based Telecommunication System Including Supply, Installation, Testing,
Commissioning and Failure Rectification work in relation to different telecom
Activities (eg. Jasidih Bye pass Line, Sitarampur-Jhajha Capacity Augmentation
work, Sitarampur Byepass, Madhupur Byepass, Sainthia Byepass, DGR-DCOP
5th Line Work etc.) and corresponding associated S&T and Engineering activities
at different stations in Asansol Division and Sainthia Station (for Sainthia Byepass
Work) in Howrah Division of Eastern Railway. Approx. Tender value:
Rs. 16,25,37,068/-. Earnest Money Deposit: Rs. 9,62,700/- to be deposited in
favour of FA & CAO/Con/Eastern Railway/ Kolkata. Cost of the Tender Document:
Rs. 0.00. Completion Period of the Work: 12 (Twelve) Months from the Date of
issue of LOA. Validity of Offer and Earnest money should be 90 days from date
of Opening Tender. Date & Time of Closing of Tender: 05. 07.2024 at 15.00 hrs.
The Tender Documents can be downloaded and bids can be submitted at
www.ireps.gov.in after online payment of "Cost of Tender Document" and "Earnest
Money" as mentioned above against this tender on or before the tender closing
date and time mentioned above. Tenders complete in all respects and with all
documents as stated above should be uploaded at www.ireps.gov.in against this
tender. Bidding for the tender is to be submitted through e-tendering on above
website. Manual Offers are not allowed against this tender. Any manual offer if
received shall not be accepted and will be summarily rejected. Tender
Documents,details of tender notice , corrigendum(s) issued from time to time
(if any) and other basic information are available at www.ireps.gov.in. Detail
tender notice can also be seen in the notice board of Dy. Chief Signal & Telecom.
Engineer (Con), Eastern Railway , 371 Telkol Ghat Road, Howrah -711101.
CON-28/2024-25
Tender Notices are also available at websites : www.er.indianrailways.gov.in/www.ireps.gov.in

Follow us at: @EaslernRainavﬂ@easternrailwavheadquarter

‘

DOOR FRAME ASSEMBLY WORK

Dy. Chief Material Manager (CWE),
C&W Workshop Matunga, Mumbai -
400019. Tender Notice No. CWE/
MTN/85245812/2024. Tender No:
85245812. Description: Set of
items for end door arrangement.
One set consists of three items: i)
01 number of Door Frame Complete
Assembly as per Drg: RDSO/CG/
DRG /21043, ii) 06 nos of door hinge
pin as per Drg: RDSO/CG/DRG/
21042 item 16 & iii) 06 nos of hinge
as per Drg:RDSO/CG/DRG/21042
item 17. Unit: 100 sets. Opening
Date: 15.07.2024. Amount:
9433274/-. Complete details of
tenders are available at Central
Railway official website
www.ireps.gov.in the complete
documents can be downloaded from
the website. DE-182
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I\ RN RAILWAT-ARNMEDABALD U UN
CONTRACT WORK FOR SUPPLY
AND PASTING OF DIGITALLY
PRINTED VINYL COATED
LAMINATED STICKERS

Tender Notice (NIT); E-Tender Notice
No: DRM(M)ADI/12/2024-25 dated
08.06.2024; E-Tender is invited from
eligible contractors for the following
work: Name of the Work: Contract work
for supply and pasting of digitally printed
vinyl coated laminated stickers for
Destination boards, Belly (Panel) boards
and Coach indication / Triangular
number plates as per railway drawings
for Primary trains of Coaching Depot
Kankaria for a period of two years;
Tender No. M 442/19/Vinyl Stickers/
Boards/KKF; Estimated Cost of work: ¥
21,62,779.20/- (Rupees Twenty One Lakh
Sixty Two Thousand Seven Hundred
Seventy Nine and Paise Twenty Only);
Bid Security: ¥ 43,300/- (Rupees Forty
Three Thousand Three Hundred Only);
Date & Time of tender closing and
opening: Closing at 15:00 hrs. on dated
05/07/2024 and opening at 15:30 hrs on
dated 05/07/2024; Website particulars
Notice Board location where complete
details of tender can be seen &
address of the office of tender inviting
Authority: https://www.ireps.gov.in
Office of Sr. Coaching Depot Officer,
Coaching Depot - Kankaria, Gomatipur
Railway Yard, Near Nagari Mill,
Ahmedabad (Western Railway) - 380021

Like us on: I3 facebook.com/WesternRly 68

CENTRAL RAILWAY, PUNE DIVISION

E-Tender Notice No: PA.LD.C.
T.2023.16. Date: 12.06.2024

Divisional Electrical Engineer
(Construction), Pune, invites open
tenders for the work: “Electrification
of Residential Quarters (Type 1V-10
Units, Type 11I-76 Units and Type II-
158 Units), Electrification of station
buildings and platforms etc. at 3 nos.
crossing stations (Wadvani, Sirsala
and Tokawadi) and 5 nos. halt
stations (Mauj, Ghatsawali,
Telgaon, Jawala and Nagpur),
Power supply arrangement with
100KVA and 200 KVA Transformers
for staff quarters and station
buildings, Provision of Misclleneous
items such as water supply
arrangement, Glow sign boards,
digital sinages boards at various
locations, in Ahamdnagar - Beed -
Parali section, in connection with
Ahmadnagar, Beed - Parli new line
work”. Estimated Cost: Rs.
6,83,31,561.37/-. Bid Security:
Rs. 4,91,700/-. Completion period:
18 months including monsoon
period. Validity of offer: 60 days
from date of opening of Tender. Date
and time for submission and
opening: uploaded on or before
04.07.2024 upto 15:00 hours and
will be opened at 15:00 hours on the
same day. For details visit website
www.irpes.gov.in

DE-17 ADEE (C),Ahmednagar
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receipt of the said Notice.

SYMBOLIC SSESSION NOTICE

Branch Office: ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor,
New Rohtak Road, Karol Bagh, New Delhi-110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the
borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60 days from the date of

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-
mentioned dates. The borrower in particular and the public in general are hereby cautioned not to deal
with the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

Sr. Name of the Description of Property/ Date of Demand|Name of
No| Borrower(s)/ Loan Date of Symbolic Possession Notice/ Amount | 'grqnch
Account Number Notice (Rs)
1.| Atul Sharma/ Shri Plot No.89, Khasra No.115 Minjumla, Kanchan E%erUOq{X Agra/
Ram Sharma/ Garden, Mauza Kahrai, Paragana Sadar, Tehsil And R Mumbai
LBAGR00004843476 |District Agra, Uttar Pradesh 282001/ June 11,2024 | g o435,

Date: June 14,2024
\quce: Mumbai

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the
amount, else the mortgaged properties will be sold after 30 days from the date of publishing this Notice,
as per the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Signqtory
For ICICI Bank Ltd. J

() IDBI BANK

CIN : L65190MH2004G01148838

Public Notice - Demand Notice u/s 13(2) of SERFAESI Act)

IDBI BANK LIMITED
IDBI Bank Limited, Retail recovery, 1st Floor, Bhoomi Saraswati Complex, Ganjawaala Lane,
Chamunda Circle, Off S V Road, Borivali West, Mumbai — 400092

contractual rate till payment/ realization.

public notice is issued in compliance with Proviso to Rule 3 (1) of the SARFAESI Rules.

SARFAESI Actas also under an

NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (the SARFAESI Act)
Notice is hereby given to the below mentioned Borrower(s) and Mortgagor(s)/Guarantors that the Borrower mentioned in below table
were sanctioned financial assistance by IDBI Bank Ltd. (IDBI Bank), by way of Home Loan / Mortgage loan. Pursuant to the sanction of
the said financial assistance, necessary loan and security documents were executed by Borrower's/Mortgagor's. The said financial
assistance has been secured, inter alia, by mortgage by deposit of title deeds of the properties mentioned in below table. As the
Borrower have defaulted in repayment of the said financial assistance in terms of the Loan Agreement (s), the account of the Borrowers
have been classified as non-performing assets (NPA) in the books of IDBI Bank in terms of the guidelines issued by Reserve Bank of
India (RBI) from time to time. In view of the defaults committed by the Borrowers, IDBI Bank, vide it's letter, has declared the financial
assistance together with interest and other moneys, to have become immediately due and payable by the Borrowers and called upon the
Borrowers to pay to IDBI Bank the said sums together with further interest thereon till payment or realization, at the contractual rate as
stated in the said letter. The amount is due and payable by the Borrowers to IDBI Bank, along with further interest thereon at the

Necessary notice was issued/served by IDBI Bank. Under section 13(2) of the SARFAESI Act at the respective addresses of the
Borrower(s)/Mortgagor(s) by "Registered post with Acknowledgement Due” which was returned un-served, In view of the aforesaid, this

Please note that you shall not transfer or otherwise (other than in the ordinary course of your business) any of the Secured Assets, without
prior written consent of IDBI Bank, failing which you shall be liable for an offence punishable under section 29 of the SARFAESI Act.
Weinvite your attention to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

In the circumstances, Borrower (s) /Mortgagor (s) is, once again, requested to pay the aforesaid amount within sixty days from the date
hereof failing which IDBI Bank, as a secured creditor shall be entitled to enforce its security interest, under the provisions of the

otherlaw as available to IDBI Bank for realising its dues.

S | Name of the borrowers /| Demand |Demand Notice Mortgaged Communication

No| Mortgagors/Guarantors | Notice Date | Amount (Rs) Property Address Address

1 | Shri Vikas Vasant 10.04.2024 31,53,842/- | B-201, 2" Flr, Bld No.13, Sathya| A/13, Shree Ganesh Krupa
Gonbare & Smt. Lifestyle, Off Palghar Manor Rd, | Chsl Gokhivare Rd Palghar,
Vandana V Gonbare Palghar East,Maharshtra-401404. | Maharashtra-401209.

2 | Shri Yogesh Jalandra & | 10.04.2024 54,15,955/- | Row House No.314, 315 & 316, B/14, Shreeji Darshan CHSL,
Smt. Chhotidevi C Sathya Nagar, Ranishi Village,| C S Rd, Mumbai, Maharashtra -
Jalandra Ranishi Road, Boisar East,|400068

Maharashtra-401501

3 | Altaf Karim Shaikh & 13.05.2024 47,38,296/- | Flat-802, 8th FIr, Gaurav Woods| A/201, Ideal Benzer ChsI,N H

Shabana Altaf Shaikh Bldg.No.6 CHSL, Bldg.No.6,| School Road, District-Thane,
Beverly Park, Mira Road (East)| State-Maharashtra, Pincode-
Thane 401107 401107

4 | Ram Shankar 19.01.2024 47,53,56/- | Flat No 704, 7th Floor, Cine|2B/16 1st Floor Manali Bldg
Gaurishankar Sodhani Heights, Village Goddev (E),| No:2 Evershine Nagar Malad
And Kiran Sitaram Sodhani Thane -401105 (W)

([®])

Mumbai Authorised Officer

13.06.2024 IDBI Bank Ltd.

PUBLIC AUCTION NOTICE
Un booked and unconnected goods have
been received from various stations at
Lost property office, Parcel Depot, Grant
Road. In this regard an auction of these
un booked and unconnected goods has
been scheduled on 25 June 2024
(Tuesday) at 11:00 hrs at Lost
Property office parcel Depot Grant
Road, near Grant Road Railway
Station, Mumbai. 0232

CENTRAL RAILWAY

E-Tender Notice No. PUNE_ELECT_
G_24 13. Dated 12.06.2024

Sr. Divisional Electrical Engineer
(General), Pune invites open E-
tenders for work: Provision of AC units
in Pune Diesel loco shed,
Infrastructural facilities for homing
Electric locomotives. Approximate
cost of the work: Rs. 3,31,037.35. Bid
Security: Rs. 6,600/-. Date & Time of
Closing: 15.07.2024, 12:00 Hrs. For
details visit website www.irpes.gov.in
DE-16 Sr. DEE (Gen.),Pune
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WESTERN RAILWAY-RAJKOT DIVISION

SIGNALLING WORK
(1) E-Tender Notice No. DRM-RJT-24-
25-SnT-E-06 Dt: 04/06/2024; Address
of the office: Divisional Railway Manager
(S&T), Western Railway, Kothi
Compound, Rajkot - 360001; Website
particular: www.ireps.gov.in; Tender
No: DRM-RJT-24-25-SnT-E-06 DT.
04/06/2024; Name of work: Rajkot
Division - Signalling work in connection
with Reliability improvement of LC gates
by Provision of IPS at 17 No. of LC Gates;
Tender Cost: ¥ 2,12,02,063.05 (X Two
Crore Twelve Lakh Two Thousand Sixty
Three Rupees and Five Paisa only);
Earnest Money Deposit: ¥ 2,56,000/- (X
Two Lakh Fifty Six Thousand only);
Tender Form Fee: % 00.00 (ZERO) As Per
Para - 3, GCC-July-2022; Last Date &
time for online apply: on Date
04/07/2024 up to 15:30 hours.

Like us on: I facebook.com/WesternRly 32

CENTRAL RAILWAY

Dy. Chief Material Manager (CWE),
C&W Workshop Matunga, Mumbai -
400019. Tender Notice No. CWE/
MTN/85245849/2024. Tender No:
85245849. Description: 3-phase
traction motor IM3601AZ for Air
Condition BHEL EMU consisting of -
a) BHEL make Traction motor Type
IM3601AZ with pinion, b) Gearcase,
c) NSU (Steel and rubber part), d)
Leather Bello. Unit: 2 sets. Opening
Date: 11.07.2024. Amount:
8132560/-. Complete details of
tenders are available at Central
Railway official website
www.ireps.gov.in the complete
documents can be downloaded from
the website. DE-181
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Corrigendum
Corrigendum No. 1 to Tender Notice

No. ASN/I/01 of 2024-25 for the
work of Preparation of General
Arrangement Drawing for Minor
bridges, ROB, Major Bridges, ROR,
Multicelled Box bridges, non
standard RCC boxes and structural
design & drawing of important Bridge,
major bridges, RORs, multicelled
Box bridges, non-standard
RCC Boxes etc. in New Andal to
Pradhankhanta section under Dy.CE/
Con-l/Eastern Railway/ Asansol in
connection with New Andal-
Pradhankhanta multi tracking work
published earlier by Dy. Chief
Engineer/Con/l, Eastern Railway,
Asansol. The E-Tender No.of the
above Tender Notice should be read
as 01-WT-DCE-I-ASN-ER-24-2
instead of 01-WT-DCE-I-ASN-ER-

24-25 CON-29/2024-25

Tender Notices are also available at Website
www.er.indianrailways.gov.in/'www.ireps.gov.in

Follow us at: B @EasternRailway
@ @easternrailwayheadquarter

CENTRAL RAILWAY

Open Tender Notice No. LCF/DR/
GS/CSMT/467/2024/03, Dated:
07.06.2024. Dy. Chief Electrical
Engineer (Const.) Dadar, Near Tilak
Bridge, Opposite to Platform No.5 of
Western Railway, Dadar (West)
Mumbai - 400028 on behalf of the
President of India invites open
tenders online through website from
reputed contractors for the following
work: Name of work: “Electrification
of Extended Platforms Nos. 12 & 13
for 24 coaches in connection with
work of “Chatrapati Shivaji Maharaj
Terminus, Phase Il in Mumbai
Division of Central Railway”.
Approx. Cost: Total Cost of work
Rs.2,81,35,056/- (Rupees Two
Crore Eighty One Lakh Thirty Five
Thousand Fifty Six only). Earnest
money: Rs.2,90,700/- (Rupees Two
Lakh Ninety Thousand Seven
Hundred Only) or as guided by the
website www.ireps.gov.in.
Completion period: 03 (Three)
months including monsoon. Cost of
Tender Forms: NIL. Validity of
Offer: 60 (Sixty) days. Website:
Tender Notice & Tender document
can be accessed from Website
www.ireps.gov.in. Date & Time of
submission: on 02.07.2024 up to
15:00 hours. Date & Time of tender
opening: on 02.07.2024 after 15:15
hours. Note: Prospective tenderers
are advised that before tendering
their offers electronically, they
should refer to the CRIS website
www.ireps.gov.in for tender details
regarding terms & conditions,
eligibility criteria, mode of
submission of cost of EMD &
Tendered documen

BRIHANMUMBALI

MAHANAGARPALIKA

-PUBLIC
Notice is hereby given that M/s. Fairdeal Realties, a

partnership firm

registered

NOTICE-

under the Indian

SUPPLY AND REPLACEMENT OF
BIO-TANK MOUNTING BRACKETS
Chief Werkshop Manager, Carriage Repair
Workshop, Western Railway, N. M. Joshi
Marg, Lower Parel, Mumbai - 13,
invites E-tender Notice No: WR-PL-ME-
EST-505460 ditd.12-06-2024. Name of work
with its location : "Supply and replacement
of Bio-tank mounting brackets (J brackets)
as per RCF's drawing no. LE11441,
LE11442 and LE11443." Approx.
Estimated Cost : ¥ 247346880~ EMD:
249,500.00/~. Last date & time for online
Submission of e-bids & opening of e-
Tenders: On 10.07.2024 at 14:00 hours & 14:30
hours. The bids forms and other details like

corrig can be d from the
website: www.ireps.gowv.in. 0228

Like us on: [ facebook.com/WesternRly
e PUBLIC NOTICE oy

This notice is hereby issued on behalf of my
clients Mrs. Reeta Subash Shrivastav and Mr.
Ritesh Subhash Shrivastav having address at
Flat No. 11, 2nd Floor, Tabeer Terrace CHS
Ltd., off Yari Road, Versova, Andheri (W),
Mumbai - 400 061 to intimate the public at
large that my clients above named are going
to sell off the above said flat to Mr. Arsalan
Haroon Shaikh and Mrs. Huda Arsalan
Shaikh having address at Narendra Gupta
Building No. 1 CHS Ltd., 01/202,Wild Wood
Park, Yari Road, Versova, Andheri (W),
Mumbai - 400 061 disclosing the facts that
the above said flat had been purchased by
my clients along with Mr. Subhash
Ramashankar Shrivastav, the husband and
father of my clients respectively from Mr.
Malik Aziz Batala vide Agreement for Sale
dated 14.07.2005. All the above said
members were holding 33.33% (1/3rd)
share each in the above said flat. The said Mr.
Subhash Ramashankar Shrivastav died on
04.09.2020 as per death certificate issued
by the concerned authority, Govt. of
Maharashtra leaving behind the following
persons as his legal heirs:
(i) Mrs.Reeta Subash Shrivastav (wife)
(i) Mr.Ritesh Subhash Shrivastav (son)
(iii) Mr. Sanjog Subash Shrivastav alias

Mr. Sanjog Subhash Shrivastav (son)
Mr. Sanjog Subash Shrivastav alias Mr.
Sanjog Subhash Shrivastav has
subsequently desired to release and
relinquish his individual 11.11% share which
he has inherited from his deceased father's
share, as per the provisions of Hindu
Succession Act 1956, with respect to the
above said flat, in favour of his mother Mrs.
Reeta Subash Shrivastav and brother Mr.
Ritesh Subhash Shrivastav and to that effect,
executed a Deed of Release dated
06.04.2024 which was duly registered by the
Sub-Registrar of Assurance, Andheri No. 1.
All persons claiming interest in the aforesaid
property or any part thereof by way of sale,
gift, lease, inheritance, exchange, mortgage,
charge, lien, trust, possession, easement,
attachment or otherwise howsoever are
hereby required to make the same to the
under signed (Advocate Syed Ahmed) at his
office having address at 10B/101, Oshiwara
Sky View CHSL, Patliputra Nagar, New Link
Road, Jogeshwari (W), Mumbai - 400 102 or
to contact on his Mobile no. 9820380673 or
mail at adv.ahmed101@gmail.com within
15 days from the date hereof, failing which
the said procedure of sale will be completed
without any reference to such claim and the
same, if any, shall be considered as waived.
Dated, the 14th day of June 2024

Sd/- Adv. Syed Ahmed

PUBLIC NOTICE

Notice is hereby given that share certificate
No. 02, distinctive numbers from 006 to 010
of the ELIZABETH APT. CO-OP HSG
SOCIETY, Near Pragati Complex, Fatherwadi,
Vasai East — 401208 in the name of late Mr.
Satish Bandurao Desai have been reported
lost/misplaced and an application has been
made to the society for issue of duplicate
share certificate and NOC by his wife Mrs.
Vrinda Satish Desai.
The society hereby invites claims or
objections in" writing with documental proof
for issuance of duplicate share certificate
within 14 (fourteen) days from the publication
of this notice. If no “claims/objections are
received during this period the society shall
be free to issue duplicate share certificate
and NOC according to bye-laws of Society.
Date: 14/06/2024 Sd/-
Place: Vasai Chairman
Elizabeth Co-Op Hsg, Society

PUBLIC NOTICE

Notice is hereby given that, the flat
premises alongwith 20% land thereon
described inthe Schedule in below owned
by MRS. COOMI DARABSHAW SINOR
and MRS. RUBY DARABSHAW SINOR.
They have represented and assured my
client that the said land is free from all
encumbrances and they have clean, clear
and marketable title to the Said Flat
premises along with 20% land.
My client has instructed me to investigate
the tile of the said owner in respect of the
said flat premises alongwith 20% land
and issue the certificate. Any person's
having any claim/s over the flat premises
alongwith 20% land by way of sale,
exchange, mortgage, gift, lien, trust,
lease, maintenance, charge, possession,
inheritance, easement, right of way or
otherwise of whatsoever nature is/are
hereby require to make the same known
in writing together with the attested true
copies of documents in supportthereof to
the undersigned within 07 (seven) days
from the date of publication hereof, failing
which | shall be presumed that there is no
such claim and the same if any, will be
considered to be waived and abandoned.
Then the undersigned will issue
certificate on the basis of revenue records
and the deeds. Thereafter, my client will
conclude the deal of the sale and
purchase and such claim, objection if any
will not be binding on my client.
Schedule |
Apartment No.4 admeasuring about
43.942 Sq. Meters equivalent to 473
Sq.Ft. or there- abouts on the Third Floor
in the building Kapadia House, situated at
245, Dr. Cawasji Hormusahi Street, Dhobi
Talao, Mumbai — 400 002. All that piece
and parcel of freehold land or ground
together with the message, tenement or
dwelling houses standing thereon
situated, lying and being at Cawas;ji
Hormusji Street, in Registration sub-
District Bombay adm . 79.43 Sq. Mtr and
thereabouts registered in the books of the
Collector of Land Revenue under Old No.
82, New No. 718, Old Survey No. 17, New
Survey No. 8402 and Cadastral Survey
No. 390 of Bhuleshwar Division.,
Registration sub-District Bombay.
sd/-

Adv. Biju N Jacob

212, Birya House, 264 Bazar Gate Street,
Fort, Mumbai — 400 001.

Place: Mumbai Date:14/06/2024

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AMEYA ECO-ZONE DEVELOPERS PVT. LTD

RELEVANT PARTICULARS

1. | Name of corporate debtor

Ameya Eco-Zone Developers Private Limited

2. | Date of incorporation of corporate debtor

30th January, 2007

3. | Authority under which corporate debtor
is incorporated / registered

ROC- Mumbai, Maharashtra

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45200MH2007PTC167389

5. | Address of the regjstered office and

103, Ameya House, Rajkumar Corner,

Partnership Act, 1932, the Constituted Attorney to M/s.
Infocus Properties Pvt. Ltd., a company registered
under the Companies Act, 1956, the owner of the land
bearing C.T.S. No. 579/C of village Oshiwara, has
come forward for surrendering the land free of cost and
free of encumbrances to the Brihanmumbai Municipal
Corporation (BMC), more particularly described in the
schedule hereunder written which is reserved for
ROS1.5 (Garden/ Park) as per sanctioned
Development Plan 2034 of 'K/West' Ward in lieu of
grant of the Transfer of Development Rights (T.D.R.) in
form of Development Right Certificates as per the
provision of regulation no. 32 of Development Control
and Promotion Regulations for Greater Mumbai, 2034.

Any person or persons (which means and includes
Individuals, Firms, Companies, Association of person
statutory bodies/ entities or any other authorities, etc.)
having any share, right, title, interest, claim, demand or
objection in respect of the said land mentioned in the
Schedule hereunder written or any part thereof, as and
by way of ownership, sale, exchange, transfer, lease,
sub-lease, mortgage, gift, tenancy, leave and license,
trust, inheritance, bequest, possession, maintenance,
hypothecation, charge, lien, easement, litigation,
disputes of whatsoever nature are or otherwise or any
other rights or interests of whatsoever nature, are
hereby called upon to make the same known in writing
to the undersigned at the office of the Law Officer,
Legal Department, Municipal Head office (Annexe
Building), 3rd floor, Mahapalika Marg, Fort, Mumbai:-
400 001, within 15 (fifteen) days from the date of
publication hereof with documentary proof/ evidence or
Court Orders thereof for any such purported claim/
objection, otherwise such claim or demand shall be
deemed to have been waived to all intents and
purposes.

If no claim or objection is received as mentioned
hereinabove, BMC will complete the procedure of
grant T.D.R. on its own merits without making any
reference or regards to any such purported claim or
interest which shall be deemed to have been waived
for all intents and purpose and the same shall not be
binding upon the BMC.

THE SCHEDULE ABOVE REFERRED TO:-
(TDR/WS/KW-1048)

All that pieces or parcels of vacant land or grounds
situate, lying and bearing C.T.S. No. 579/C of village
Oshiwara, in the Registration District and Sub-District
of Mumbai City and Mumbai Suburban, admeasuring
888.34 sg. mtrs. or thereabouts, reserved for ROS1.5
(Garden/ Park) as per sanctioned Development Plan
2034 of 'K/West' Municipal Ward and bounded as
follows:

On or towards the East by : C.T.S. No. 579/A of village
Oshiwara

On or towards the West by : C.T.S. Nos. 590 and 591
of village Oshiwara

On or towards the South by : C.T.S. No. 720/A/4 of
village Oshiwara

On or towards the North by : C.T.S. No. 579/A of village
Oshiwara

Dated 13 day of June, 2024
Sd/-
(Shri. Sunil Sonawane)
Advocate & Law Officer
For Brihanmumbai Municipal Corporation
PRO/219/ADV/2024-25

principal office (if any) of corporate Jayprakash Road, Andheri (West) Mumbai 400058,

debtor Maharashtra.
6. | Insolvency commencement date in Date of Order - 7th June, 2024
respect of corporate debtor Date of Receipt of Order - 13th June, 2024

7. | Estimated date of closure of insolvency
resolution process

8. | Name and regjstration number of the
insolvency professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

10th December, 2024

(From the date of receipt of the order)

Avinash Ambikaprasad Shukla
IBBI/IPA/003/IP-ICA-N-00243/2019-2020/12839

Address: Level 3, Padma Palace, Plot No.79,
Sector 28, Vashi, Navi Mumbai- 400703
Email: avinashshukla1708@gmail.com

10.| Address and e-mail to be used for Address: 1221, Maker Chamber V, Nariman Point,
correspondence with the interim Mumbai - 400021.
resolution professional Email: rp.ameyadevelopers@gmail.com
|11.| Last date for submission of claims 27th June, 2024 (From the date of Receipt of Order)
12.| Classes of creditors, if any, under clause Not Applicable as per information available with IRP
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13.{ Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14.|(a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of corporate insolvency resolution process of Ameya Eco-Zone Developers
Private Limited on 7th June, 2024 (Order received on 13th June, 2024).

The creditors of Ameya Eco-Zone Developers Private Limited, are hereby called upon to
submit their claims with proof on or before 27th June, 2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form
CA - NotApplicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: 13th June, 2024
Place: Mumbai

Sd/-

Avinash Ambikaprasad Shukla
Interim Resolution Professional
IBBI Reg. No.: IBBI/IPA-003/IPA-ICAI-N-00243/2019-2020/12839
AFA: AA3/12839/02/070125/301093 valid upto 07.01.2025

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri”, Plot No. 13/9A, Sonawala
Road, Goregaon (East), Mumbai-400063.
Tel. : 61890088 / 61890134 / 61890083.

POSSESSION NOTICE

WHEREAS

The Authorised Officer of Bharat Co-operative Bank (Mumbai) Ltd., under
the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 04.12.2019
calling upon the Principal Borrower : Mr. Nipen Chandramohan
Debnath, Prop. of M/s. Sai Krupa Enterprises to repay the amount
mentioned in the notice being Rs.35,62,801/- (Rupees Thirty Five Lakh
Sixty Two Thousand Eight Hundred One) along with further interest/
charges thereon within 60 days from the date of receipt of the said notice.
The said borrower having failed to repay the amount, notice is hereby
given to the said borrower and the public in general that the undersigned
through Tahsildar and Executive Magistrate, Vasai in execution of Order
dated 12.11.2021 passed by Additional District Magistrate, Palghar, in
Case No. SA/95/2021 has taken Physical Possession of the property
described herein below in exercise of powers conferred under section
13(4) of the said Act read with Rule 9 of the said Rules on this 12th day of
June of the year 2024.

The said borrower in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the said
property will be subject to the charge of Bharat Co-operative Bank
(Mumbai) Ltd. for an amount Rs.35,62,801/- (Rupees Thirty Five Lakh
Sixty Two Thousand Eight Hundred One) along with further interest/
charges thereon.

DESCRIPTION OF THE PROPERTY

Garage No.01, admeasuring 160 sq.ft.carpet area, i.e.,14.88 sq.meters
carpetarea (i.e., 192 sq.ft. built up area equivalent to 17.86 sq. meters built
up area) and Garage No0.02, admeasuring 180 sq.ft. built up area
equivalent to 16.72 sq. meters built up area, on the Ground Floor of Sai
Sangam Co-operative Housing Society Ltd., constructed on land bearing
Survey No.113 and 120, Hissa No.Part, Plot No.97 situate, lying and being
at Revenue Village Nilemore, Chakradhara Nagar, Near Ashwini Hospital
within the limits of Vasai Virar Shahar Mahanagar Palika, Nallasopara
(West), Taluka Vasai, District Palghar — 401 203, owned by Mr.Nipen
Chandramohan Debnath and bounded by :

East : UrviBuilding West : Shantinath Complex

North : Road South : Aashwini Hospital

Date : 12.06.2024

Place : Nallasopara, Palghar

Sd/-
Authorised Officer

PUBLIC NOTICE

The Notice is hereby given to the public
that Mr. Vipul Suresh Sheth, owner of
Flat No.1201-B on the 12th Floor of
Building No.6 “BPS AASTHA” of BPS
AASTHA CHS LTD., situated at Devidayal
Road, Mulund (West), Mumbai-400 080
have lost or misplaced his Share
Certificate No. 79 bearing distinctive Nos.
from 391 to 395 alloted for the said flat.
The said member has applied to the
Society for issue of Duplicate Share
Certificate. Any person having or claiming
to have any right, title, interest to or in the
above mentioned Share Certificates or in
any part thereof or have any claim, should
inform to the Secretary, BPS AASTHA
CHS LTD., having registered office at
Devidayal Road, Mulund West, Mumbai-
400 080, within 14 days from the date of
publication hereof, along with necessary
supporting evidence of his/her/their
claim. If objection is not received within
14 days, from the date of Publication of
this notice, then society will proceed to
issue Duplicate Share Certificates to the
said member and no claims or objections
received thereafter will be considered.
sd/-
Secretary,
BPS AASTHA CHS. LTD.
Place:Mumbai Date:14/06/2024

NOTICE

NOTICE is hereby given that we
are investigating the title of Crystal
Developers,a partnership firm
registered under the Indian
Partnership Act, 1932 and having
their office at 03, Ground Floor,
Crystal Enclave  Cooperative
Housing Society Ltd., St. Anthony
Road, Kadam Wadi, Vakola,
Santacruz (East), Mumbai-400055,
in respect of the Property more
particularly described in the
Schedule hereunder written.

All persons having any claim or
interest against or to the Property
or any part thereof by way of sale,
assignment, mortgage, trust, lien,

gift, charge, possession,
inheritance, lease, tenancy,
maintenance, easement or

otherwise howsoever are hereby
required to make the same known
in writing to the undersigned within
10 days from the date of publication
hereof failing which such claim, if
any, shall be considered as waived.
THE SCHEDULE ABOVE
REFERRED TO

ALL THAT piece or parcel of land
bearing C.T.S. Nos. 2583/1 and
2583/2 (Old CTS Nos.2583 to
2596) admeasuring in aggregate
763.20 sqg.mtrs. lying, being and
situate at Military Road (P. J. Nehru
Road), Vakola, Santacruz (East),
Mumbai-400055 of Village Kole
Kalyan, Taluka Andheri in the
Registration District of Mumbai
Suburban.

Mumbai, dated this 14th day of
June, 2024.

Jason Vas,

Partner,

P.Vas & Co.,

Advocates & Solicitors,

A/1, “Liberty”, 1st Floor,

Plot No. 98-B, Hill Road,
Bandra (W), Mumbai-400050
e-mail : mail@pvasco.com

{ INTHE DEBTS RECOVERY

TRIBUNAL NO. 2
MTNL BHAVAN, 3RD FLOOR,
STRAND ROAD, APPOLLO
BANDAR COLABA MARKET,
COLABA, MUMBAI - 400005.
ORIGINAL APPLICATION NO.

675 OF 2023

Exh.11

ICICI Bank Ltd.  ..APPLICANT
V/s.

M/s. Splind Electronics and
Home Appliances Pvt. Ltd. &
Ors. ..DEFENDANTS

Name & address of all the
defendants.
1. Splind Electronics and
Home Appliances Pvt. Ltd.
325, Avior Nirmal Galaxy,
LBS Marg, Mulund West,
Mumbai- 400080
2. Mr. Vinayak Ghule
E-2-101, New Kunjvihar CHS,
Jai Bhavani Mata Road, Amboli,
Andheri (West) -400058
SUMMONS

Whereas O.A. No. was listed
before Hon'ble Presiding Officer
on 19.10.2023.
Whereas this Hon'ble Tribunal is
pleased to issue
summons/Notice on the said
application under Section 19(4)
of the Act, (OA) filed against you
for recovery of debts of
3,53,49,080.29/- (application
along with copies of documents
etc. annexed)
Whereas the service of
summons could not be affected
in ordinary manner and whereas
the Application for Substituted
service has been allowed by this
Hon'ble Tribunal.
In accordance with Sub-Section
(4) of Section 19 of the Act you
the defendants arc directe
under-
(i) To Show cause within 30
(thirty) days of the service of
summons as to why relief prayed
for should not be granted;
(ii) To Disclose particulars of
properties or assets other than
groperties and asset specified
y the applicant under Serial
Number 3A of the Original
Application;
(iii) You are restrained from
dealing with or disposing if
secured assets of such other
assets. and properties disclosed
under Serial Number 3A of the
Original Application, f)ending
hearing and disposal of the
application for attachment of the
properties;
(iv) You shall not transfer by way
of sale, lease or otherwise,
except in the ordinary course of
his business any of the assets
over which security interest is
created and/or other asset and
properties specified or disclosed
under Serial Number 3A of the
original application without the
prior approval of the Tribunal.
(v) You shall be liable to account
for the sale proceeds realised by
sale of secured asset or other
assets and properties in the
ordinary course of business and
deposit such sale proceeds in the
account maintained with bank
of financial institutions holdin
security interest over suc
assets.
You are also directed to file
written statement with a copy
thereof furnished to the at 11:00
am failing which the applicant
and to appear before DRT-II on
19/07/2024 application shall be
heard and decided in your
absence.
Given under my hand and the
seal of this Tribunal on this 10th
day of April, 2024.

I/C Registrar

\ DRT-Il, Mumbai
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